IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
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Smt. F.Vijayalakshmi .« Applicant.
Vs

1. The Unicn of India, Rep. by the
Secretary, Min.of Personnel &
Public Grievances and Pension
Dept. of Pension and Pensioners
Welfare IV, 7th Floor, Nirvachan
Sadan, Ashoka Road, New Celhi.

2. The Director General,
ICAR, Krishi Bhavan, New Delhi.

3. The Director, National Mylaria
Eradicgion, Prcgramme, Govt, of
India, 22~Shammanth Marg,

New Delhi-54,

4. The FProject Cfficer,
Cent,al Research Institute for
Dry Land Agriculture,
Santoshnagar, Hyderabad.

5. The Secretary to the Govt.of India,
Min.of Food and Agriculture, New
Delhi. .. Respondents.

Counsel for the Applicant ¢ Mr. K.Venkateswara Rao

Counsel for the Respondenté : Mr. N.R.Devaraj;ﬂSr.CGSC.

CCRAM:

THE HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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Oral Orcer (Per Hon'ble Shii R.Rangarajan, Member (Admn.)

. Heard Mr.K.Venkateswara Rao, learned counsel for
the applicant and Mr.N.R.Devaraj, learned counsel for the

respondents.

2. The applicant in this OA is the wicow of late
Mr.P.V.S.S5.Prakasa Rao who died while working as Sr.Accountant,
Pension Section under R-4., The huskand of the applicant joineé
as Stenographer under R~5 on 94-08-1%63 and he continued in
that capaéity till 19-01-.19629, Thereafter he joined ohceagain
as Stenographer under R-3. That poest he held from 20-01-1969

to 14-07-1971. He was appointed as Sr.Typist in Soil Conser-
vation Research Demonstratior and Training Centre, Ibrahimpatnam
under R-4 w.e.f,, 15=07-1971 and he died on 02-08-1986 whétle

ke was working under R-=4, The applicant herein prayed for the
pensicnary benefits counting th se;yices frqm 24-08-1963 to
14-07-1971 during which period h: ﬁofked under R-5 and R=3. But
that period was not counted and the pensiorary benefits was
granted to the applicant herein cnly for the period from 15~-07-71

-

to 01-08=1986 when heiygrked under R-=4,

3. Aggrieved by the above, she has filed this OA for
counting the gervices rendered by her late husband Mr.P.V.SS.
Prakasa Rao from 24-08-1963 to 02-08-1986 with all consequential

bepefits.

4, A reply dt. 18-06-26 has been filed by R-3 and a

reply dt. 18-07-96 has keen filed by R-4 alsc. Though R=2
refuses to consider that periocd for purpose of granting final
rensicnary benefits to the applicant, R-4 in his reply dt.18e7-96

)
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Jas said that the question of considering the continuous
cervice rencdered by the late Mr,P.V.5S.Prakasa Rao from
24-08-1963 to 02-08-1986 for the purpose of computing regised
death gratuity is under consideration by ICAR, New Delhi, It
is further stated in the reply affidavit by R-4 that the
applicant may be asked tc wait for communication in this

connection from ICAR, KRew Delhi.

5. In view of the above submission of R-4, the OA

can be disposed of by setting a time limit for disposal of

the consideration of her case by ICAR, New Delhi and in case
che is aggrieved by the out come of the case referred to ICAR,
New Delhi she is at liberty to appreoach this Tribunal by filing

a fresh OA impugning that order.

6. In the result, the following direction is given:-
R-2 should dispose of the reference made to him by

R«4 in terms of letter F.N: 7-7(A)/Estt. dated 11-07-1996

within 3 period of three months from the date of receipt of

a copy of this order, If the decision to be taken'by R-2 is

going Fo be adverse to the applicant she is at liberty to file

a fresh OA impugning that decision in accordance with the CAT

RUIE’S.
7. The CA is ordered accerdingly. No costs.
(R, Ran%arajan) i
, Member (Admn.) 'ZTJ
v : 7 .
~'?1?ﬁw
Dated : The 30th July 1996. 173‘/‘-/4@;”&”&4 3)
(Dictated in Open Court) :
spr
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Cepy toi-

1.

2e

3.

S5e

6.
7.
8.

9.

The Secretary, Min, of parsonnel & Public Grievances and..
pensien Dept, &f pansion and Pensioners wWelfare IV, Unien
of India, 7th fleor, Nrivachan, Sadan, Ashoka road, New

Delhi,

The Director General, 1CAR, Krishi Bhavan, New Delhi,

The Director, National Lalaria Eradiction, Programme,
gevt. of India, 22.ghammanth Marg, New Delhi,

The pProject Officer, Central Research Institute for Dry
land agriculture, santoshnagar, Hyd.

The Secretary to the Govt. of India, Min. of Feed and
agriculture, New Delhi,

One copy to Sri. K.Venkateswara Rao, advecate, CAT, Hyd.
one cepy te Sri. N.R.Devaraj, Sr. CESC, CAT. Hyd,
One copy te Library, CAT, Hyd.

One spare CODPY.

Ram/-
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